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.A. No, 140/91 

ORDER 

( As per Hon'ble Sri A.V. Haridasan, Member (3) 	) 

The grievance of the applicantSis that while Implemen-

ting the decision of the Government, on acceptance of the 

recommendations of the Expert Classification Committee in 

regard to three grade structure of Skilled Artisans, the 

applicants have been totally ignored in the grant of higher 

grade and that those who have been in feeder categoryto them 

have not only been equated with them, but also given on a fit-

cent a higher grade in the ratio 1:10. The applicants pray 

that a direction may be given to the respondents that similar 

benefits should bet extended to them also. The application 

is resorted by the respondents and, in their i€eturn, they 

have raised inter alia the contentions that the claim is barred 

by limitation and for not exhausting the departmental reme-

dies, the application is premature. It has also been conten-

ded that as the decision was taken on the basis of an indepth 

study by the Expert Classification Committee, it is not open 

for the applicants to urge before this Tribunal to give a 

direction against the findings given by the Committee and 

accepted by the Governfnent. 

2. 	However, while the application came up for final 

hearing the learned counsel for the  respondents brought to 

our notice that no effective representation in regard to the 

grievance of the applicants has so far been made, though the 

entire matter was discussed in the JCM and he suggested it 

would be appropriate if the applicants are directed to make 

a comprehensive representation in respect of their grievance 
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to the second respondent who would take appropriate 

decision within a reasonable time. This suggestion is 

acceptable to the counsel for the applicants. In the 

result, without going into rivalcontefltimls ra5Bd by 

the parties, we dispose of this applicati0fl directing 

the applicants to make a comprahensive representation 

projecting all their grievances within a period of three 

weeks from today to the second respondent and directing 

the second respondent to consider the grievance put forth 

in such representation and to pass a speaking order on 

it within a period of three months from the date of 

receipt of the representation. There is no order as to 

costs. 

( A.8. Cor'i ) 	 ( A.U. Haridasan ) 

Member A) 	 Member (3) 

fhtnd t3th luly, 1 29A 
Open Court dictation. 
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